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By this application filed U/s 19 of the Administrative
Tribunals Act of 1985, the applicant prays for release of payment
of his part. of gratuity of %.'10,00@/- withheld by the respondents
and also the post retirement passes which have been stonped.
| . 2. - The applicant was an employse of the Railway Oepartment

and retired o7 superannuation on 30th September '€8, after conplet-
ing the =ge of 5§ vears, During his employment he was presiding

in official accommodation of the Railway Department, quarter No,
272-C, Loco Colony, Rewari. After hig retirement he was waiting
for payment of his retirement dues and also the passess which were
withheld by the Railway Départment. Ld. counésl for the respone

dents has ralised a preliminary objection that this D.de is

premature because tha applicant did not avail the departmentzl
remedy available to him U/s 20 of the Administrative Trinunals
Acts The applicant is aggrisved by annexures A1, which wzs

issued by the rvespondents on 17.7.1990. The applicent Tiled a
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representation on 6.131990 éefore the Divisionel Railway mahager,
Nortﬁern Railﬁay,-Bikanar; _Instead of deciding the reprasenta-
tion the respondents issued, Annexure A-1, by which the applicant
is aggrisved and has kpbokad the‘doors of this Tribunal for
justicge The Full Bench judgemené of this Tribunal {wazi; Lhand
Vsy UsDaI, = 1991(&) ReTeJe p.60) has dealt the subject in hand
at leagfh and coﬁcludéd that the feilway Department cannct withe=
hgld the entire amount of gratuity after the retirement of the
Reiluay servant, in view of the nonfuacétion of the official
accommodation, It has further been he;d that the post retiremant
" passes for euefy month cannot be withheld in lisy of the une
authérised retention of the Railwéy accommmdatiun, We place -
relisnce upon this judgement and allow this eAs We direct the
respondents to pay the entire amount of gfatuity within the
period of three menths from the dete of feceipt of a copy of
the judgemeﬁt and also the post retirement passes which have
been withheld by theme On receiving all his retirameﬁt dues
and éfter recelving the passesy, the applicant shall vacate the

premises occupied by hime. The parties shall bear their ouwn
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